IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH
NCEOWCODOERHAIK

DATE OF DECISION 27-3-1991

vusuf Abdulsattar Ranger, . Petitioner

_Petitioner-in-person - Advoeate for the Petitioneris)

Versus
Crnies SCRErel ARk Lelecom, Respondent
Ahmedabade.
V. Pabisfimala o Advocate for the Responacin(s)

CORAM

The Hon’ble Mr. .M. Singh, Administrative Member.
’ Q G 3 o B - s . A
The Hon’ble Mr. s Santhana Krishnan, Judicial Member.

1. Whether Reporters of local papers may be allowed to see the Judgement?

2. To be referred to the Reporter or not?

3. Whether their Lordships wish to see the fair copy of the Judgemenr?

(€T

4. Whether it needs to be circulated to other Benches of the Tribunal?
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Pers Hon'ble Mr. M.M. 21incgh, Administrative Member.,

which ccunsel Mr., S5.K. Bukari said
on 7.3.1991 he would file in the Registry has not been
filed. Mr. Bukari had socught adjocurnment on 7.3.91
to file Vakalatnama. Notice dated 20th March, 1991

issued on applicant Mr. Yusuf A. Ranger presumed

served. Applicant also nct present. None present

2 This Original Application was filed by the

Bhuj to Godhra cor nearer Godhra to places Baroda,

Nadiad or anand. In para-3 of the zpplication the

Telecom District Engincer Godhra division, G

) s h, ) Avel )
'Qlicatlgn<tllpc on 8.10.1990 —e—==e

L
obvicusly btarred by time in view of proviziongunder
secticn 21 of the Administrative Tribunals Act, 1985,
However, despite this obvicus positicon the applicant

he has f£iled the

the limitation prescriked under section 21



&

of the Act.

Sle Apart from the stove, the grounds canvassed

and when the order of suspension was revoked he was
transferred to the jurisdiction of Director, Telecom,
Rajkot under whom his services were placed. The
applicant came to be acquitted in the case the C.3.I.
had registered against him. After his such acquittal

=

he has been making efforts for his transfer from his

present place of posting at Bhuj on grcunds of

. - . . H .
compassionate family circumstances, of—the asppnlicant.
de While the administraticn is free to consider

such request, it is nct for Trilunal to issue any
directicn to resoondents that he shecudd be transferred

in accordance with his request or representation.

54 In viaw of the above the application has no
nerits for cocnsideration. The same is rejected with

no order as to costs,

=3 Mok S

' ~
{4 .3anthana Krichnan) (M.M. Singh)
Judicial Memke Admn. Member
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